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PROF. D P. CHATTOPADHYAYA: 
The Committee has  been asked to 
submit its report as early a& possible. 
Among other things, they are expec
ted to go into questions like the fol
lowing: what should be the foreign 
exchange quantum made available to 
them, should or should not there be 
export house recognition for a con
cern dealing ini a single commodity 
though of  a  substantial  turnover, 
should there be special criteria  to 
recognise a consortium of small scale 
industries as *n export house etc.
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PROF. D p. CHATTOPADHYAYA: 
If the names of  particular export 
houses are mentioned in connection 
with smuggling operations, certainly 
we will take action.
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PROF. D. P. CHATTOPADHYAYA: 
At >oii know, our attitude to the 
mmggfers has been  uniformly still, 
and of the 300 export h«ua% If  he

has in mind any  particular export 
house indulging in malpractices, cer
tain̂ we will take note of it as 1 
have already said

SHRI P. M MEHTA* May I know 
whether a decision  lias been taken 
by the Ministry thnt a consortium of 
small scale industries wi’l be formed 
to promote export by the small scale 
uritc before the 31st March, 1975 and 
that, m case it is not formed, the 
tei1ing on export will be reduced to 
help export by the **maH scale units?

PROF D. P CHATTOPADHYAYA:
I have already mentioned that it  is 
Government’s intention to encourage 
the formation  of a  consortium by 
small scale units so that the sort of 
fac'htieg which the .«-na'.l scale units 
On their own are not entitled to can 
be c btained by them by forming the 
consortium  We will see, as I have 
said, that the recommendation of the 
Committee is avai’able as earl/  a* 
possible, and we  will take suitable 
action thereupon.

WRITTEN ANSWERS TO 
QUESTIONS

Agreement between India and Iran

*161 SHRI  VUAY PAL SINGH: 
WJ1 the Minister of COMMERCE be 
pleased to state:

(a) whether some agreements have 
been made between India and Iran to 
increase the trade between two coun
tries, and

(b) if so. the mam features thereof?

"HE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
VIShWANATH  PRATAP  SINGH):
(a) Yes, Sir

(b) Long Term Trade Agreement.

Long term Trade Agreement between 
IrH'a and *ran has come into force 
from 17th December, 1974. The  ag
reement is valid for 5 year* and pro
vides for the  extending of  NTost- 
Favoured-Nation treatment in mutual 
trade as well as for the provision ot 
facilities for holdinj of traie  faSr*
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and exhibitions in either country. 
Parents under the agreement will 
be made in freely convertible cur
rencies and the perLimance of trade 
under the agreement will op review
ed once in six months.

.Memorandum of Understanding

2 During the visit of the Prime 
Minister of India to  Iran  in April/ 
May 1974, agreement was reached re- 
4aiding financial assist*, ce to be ex* 
ipriHed by Iran for —

(a) setting up a pellet feed pro
ject at Kudremukh for supply 
to Iran  (annual capacity 7,5 
million tonnes);

(b) an  alumina  plant (annual 
capacity 300,000 tonnes), and

(c) a joint shipping ’me. 

Commodity Contract*

3 Specific contracts  were agreed 
.up' n in August 1974 dur.ng the Indo- 
1 &11 trade talks  neid in Tehran for 
the supply of;

(a) 130,'K)0 tonnes  of rails  Ly 
India  to th*»  Iranian State 
Hallways,

(b) An agreement to supply  3 
lakh tonnes of cement is un
der execution and shipments 
are likely to be completed by 
May/June  1975  further 
•contract to supply  11  lakh 
tonnes  of  cement  between 
1975 and 1977 has also been 
concluded.

(c) an agreement  tu supply  S 
lakh tonnej of sugar is under
-execution  Another  agree
ment  to  supply  another
75.000 tonnes has also  been 
finalised.
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M€2. mm MADHU LIMA YE: Witt 
the  Minister  of  COMMXBC& too 
pleased to state:

(a) the * tel value of % Hceacea/ 
release  orders issued  to  Para
mount Engineering works for stainless 
sleel/other products;

(b) whether these release orders or 
the goods imported under it  haw* 
been sold in black market;

(c) whether any investigation!* have 
been carried out into this  scandal; 
and

(d) the results thereof?

THE MINISTER OP  COMMERCE 
(PROP D. P. CHATTOPADHYAYA) 

M/s  Pat amount  Engineering 
Works. Lucknow  had last obtained 
import  licences/release orders  for 
R$. 65,47*674 for non-ferrous metals 
foi ihe licensing period 1971-72.

<b) to (d)  Government have no 
infoimation  on this  The unit has 
since been  reported a* closed, and 
the utilisation of imported materials 
is being looked Into

DeUtl'Loeknow-Gorakhpur-Vanu
nasi-Patn*-Caicutta Air Senrioe

*163 PROF S L SAKSENA’ Will 
the Mmihte*  0f  TOURISM  AND 
CIVIL AVIATION be pleased to state.

(a) the -eason why Gorakhpur has 
still not been connected b>  Delhi- 
Lucknow-Gorak h pur- Varanasi-Pa tna- 
Calcutta air service; and

(b) when will this service be Intro
duced?

THE MINISTER  OF STATS IN 
THE MINISTRY OT TOURISM AMD 
CIVIL AVIATION  (SHRI SUEEN- 
DRA PAL SINGH):  (a) and (b>.
Indian Airlines have no plain at pro* 
sent to start air aenrUsaa to Qotakfc- 
pur m the  context of tike stoop in
crease la tHe price of aviation fust 
and the decision of tho Corporation 
to phase out Viscount* and Dakota* 
from tMr floet




